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PRE8i»NT: Sh. JoQ SioQli. counsel for the 0

applicant.

Sti,M . L , Verma , counsel for the

respondents. li

#
We have licaid the Id. counsel for the

applicant and Si'i. M, L, Verma „ counsel for the €1

respondents on this application in which the

applicant had chaVlenQed his ti^ansfer as a Staff Car

Dr i Vf•r f ;•om t.In e Ci r c1e 0f f i ce t o M. M. S . Whe n t he €1

case was taker, up today Sh.M.L.Verma produced a copy

of memo dated 30.03,9.^ a copy of which has been

qiven to the Id. counsel for the app1icant in

presence of the aof) I u arit. Ld. counsel for the

applicani fairly accepted that in view of the order

passed by the respondents dated 30.3.92 the

applicant tias been accorded the relief claimed in

ths n A. substantaally and he would not like to

Dress the app I icat. ion any further, Accordinal v the ^

application is dismissed as not Dressed.
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